
Motion: : ~  12, 1960 Report of Pall 
Commission 

Mr. Spealeer: The question is: 

'''rhat the time appointed for 
the presentat:on of the Report of 
the Joint Committee on th" Bl:I 
to amend and consolidate the law 
relating to legal ~  and 
to provide for the constitu tion of 
Bar Councils and an All-India 
Bar, be extended upto the 30th 
March 1960". 

The motion was adopted. 

:MOTION RE: REPORT OF PAY 
COMMISSION-contd. 

Mr. 'Speaker: The House will now 
. resume further consideration of the 
mot.on moved by Shri Narayanan-
.kutty Menon on the 17th December 
.1959, namely:-

''That this House takes note of 
the Report of the Commission of 
Enquiry on Emoluments and 
Conditions of Service of Central 
·Government Employees, Govern-
ment Resolution thereon and the 
statement made by the Finance 
.Minister in the House on the 
30th November 1959". 

TUne taken is 3 hours and 42 
:minutes. Shri Prabhat Kar may con-
tinue his speech. Meanwhile, how 
:many han. Members want to take 
part ip the debate-There seems to 
·be a good number of han. Members 
.. who would like to speak. . 

Shrl Kbushwaqt Ral (Kher!): Shr! 
: Rajendra Singh will speak on behalf 
,of our Group. .' 

Mr. Speaker: Should we not con-
,clude the discussion tMa),,? 

Shrl NaWlhlr Bharncha (East 
. Khandesh): This dects the destiny 
of nearly two million Government 
.emploYees. 

Mr. Speaker: Can the han. Minister 
Ireplyon Monday? 

The Minister of Fluance (Shrl 
Morarjl Desai): I have '10 objection. 

Mr. Speaker: Then this discussion 
will go on until Private Members' 
Business is taken up. The han. 
Mini.ter will reply to the discussion 
on Monday. '1·0 that extent, the tIme 
is extended. '1 take it that that Is 
Ine sense of the House. 

Shrl D. C. Sharma (Gurdaspur): 
Have you noted down the names of 
speakers, Sir? 

Shrl Prabhat Kar (Hooghly): Mr. 
Speaker, SIr<; as I was saying yester-
day, the mimmum wages recommend-
ed by the I>econd Pay Commission 
are less than tne minimum accepte.i 
by the var,ous tribunals and wage 
boards. I had painted alit yesterda<;f 
that between 1947 and 1957 many 
tribunals, wage boards and Commlll-
sions were appointed and they had 
given their findings on the mmimWA 
wage. Here we find the Second Pay 
Commission coming to a conclusio.l 
which is allainst the common under-
standing of all the tribunal.. anet 
adjudicating bodies which have giveu 
their judgments in tile last ten years. 

The Fair Wages Committee in their 
Report have stated this with ~ 

ence to the minimum wait: 

"We consider that a minUnUDl 
wage must provide not merelv 
for the bare sustenance of life but 
for the preservation of Ina 
elftciency of the worker. For tlw 
purpose, the mInimum wage must 
also provide ror some measurt! 
of education, medical reqwre-
ments and amenities·'. 

This was their concept of a minimum 
wage. The Varadachariar Committe&, 
while discussine the question of the 
wage structure of Central Govern-
ment employees, came to the conclu-
sion that what they were recommend-
Ing at that time were just emoluments 
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On the poverty line. This is what 
~  said: 

"The poverty line may be drawn 
at the point below which lUI 
individual would be under-
nourished or it may be drawn 
well above the nutritional mini-
mum. at a point wbere a choice 
of diet and the chance of some 
cultural life or recreation will 
also be possible. We think that 
at present we can only aspire to 
rise above the 'poverty line' in 
the :first sense". 

This was the recommendation of the 
First Pay Commission. According to 
them, this was the poverty line in 
the first sense, that is, it was just a 
point below which an individual 
would be under-nourished. There· 
after, the Fair Wages Committee sub-
mitted their Report where they 
indicated their concept of minimum 
wage, which I have already referred 
to, namely, that the minimum wage 
.mould not only be sufficient to keep 
body and soul together, it must not 
only provide the bare sustenance of 
life, but it must also provide for the 
preservation of the efficiency of the 
worker. 

As I pointed out yesterday, as a 
result of the recommendations of the 
Second Pay Commission, the emolu-
ments of Central Government em-
ployees will not be readjusted. 
Whatever they get in addition will 
be credited to their account and there 
will be no actual rise, barring a few 
chips here and there. 

According to the First Pay Com-
mission's Report, the str""s was on 
the poverty line, that is, emoluments 
less than the minimum. Today whell 
we are talking of emoluments of the 
Central Government employees, at 
least the minimum should have been 
arantpd, the minimum accepted by 
the various tribunals and bodies 
I!Ppointed by Government. I need 
not stress the point that at the Illth 
Indian Labour CI'nference, there WIIS 

~  (Ai) LSD.-3. 

a principle' accepted. as to how tile 
minimum was to be calculated.. That 
ha. been given the go-by. Apart from 
that. to<iay the notion of minimum 
wage, as established by the tribunals, 
will again be given the go-by as a 
result of the recommendations of the 
Second Pay Commi .. lon. 1 want to 
know whether minimum wage will 
have a different meaning as betWeft< 
employees in the private sector and 
the public sector. Minimum wagt' is 
a minimum wage<; it makes no difter-
ence whether a person works in the 
public sector or the private sector. 
There the Second Pay Commission 
was ~  right in recommending II 

lesser amount of pay than what Will 
considered the minimum by various 
tribunals and adjudicating bodies 
when they discussed the question' of 
minimum wage in different industries 
The second point is about the question 
of dearness allowance. I am really 
surprisecl how the procedure. for 
calculating dearness allowance can ~ 
given in this manner. The Secon!! 
Pay Commission has agreed tiIlst 
except in Ind,a and Pakistan no-
where in the world this dearness 
aUowanr.e' is allowed to continue., It 
bas been admitted that everywhere 
the wages increase according to the 
'rise in the cost of living. Here onl7 
in India and Pakistan a new thing 
developed, after the war and the 

~  allowance continued along 
with the wage structure. Dearness 
allowance is necessary to neutralise 
the rise in the cost of living. There 
also the question has already been 
settled as to how the dearn,,:s allow-
ance has to be granted. Dearness 
allowance is an amount which is given 
with a view to neutralise the cost 
of living and it must have a bearing 
on the rise in the cost of living. 
When the First Pay Comminion gave 
this recommendation", It gave a 
fonnula. That fonnula was not only 
accepted by the Government at that 
time but was accepted throughout the 
country by al\ adjudicators. The 
most controversial point in regard to 
the grant of dearness allnwanc. is to 
what extent neutralisP,tion of the rise 
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in the cost of living should be allow-
ed. The recommendation of the Cen-
tral Pay Commission in this regard 
had a profound influence on the sub-
sequent adjudication on the subject. 
The First Pay CommissiOn ~ 

8S follows: 

"We are· of the opinion that for 
the classes whose pay only enables 
them to live on the marginal level 
in normal times, the allowance 
must be so fixed as to neutralise 
the rise in prices. Some of the 
upper grades too will require a 
measure of relief." 

The Fair Wa,es Committee agreeing 
with the view of the Central Pay 
Commission recommended 100 per 
cent neutralisation of the increase in 
the cost of living for the ~  

categories of wage earners and " 
lower rate of compensation for 
categories above the lowest. Ther" 
may be a dilTerence of opinion whe-
th.... it should' be 100 per cent 
neutralised or 66 per cent or 75 per 
cent. But the idea is that desmes. 
allowance must be connected with the 
rise and fall in the cost of living. 
Here they have ,iven 'Iomething and 
I do not know how they came to this 
conclusion. They say: 

"If during a period of 12 months 
the index remains, on an average, 
ten points above 115, the Govern-
ment should review the position 
and consider whether an increase 
in' the dearness allowance should 
be allowed<; .... " 

Even if there is any increase in the 
cost of livin"  if there is a rise in 
prices, even then it will be left to 
the Government to decide whether 
the employees should be ,iven a rise 
in the dearness allowance or not. 
Then it becomes a misnom .... to call 
it a dearness allowance. It means 
that whenever there is a rise, with 
that rise there will not necessarily 
be an increase in the emolument.. 
The Government will consider. It 1. 

not necessary that the Government 
must increase<; it is left" to the whims 
of the Government to say whether 
there will be an increase in the 
dearness allowance. 

For the last ten or twelve years, 
after our Independence, variou) 
adjudications have been made and 
there is a concept of dearness allow-
ance and its formula has almost been 
settled. The Second Pay Commission 
h81l given a go-by to all this formula 
and has given the power to the Gov-
ernment to decide whether there will 
be any increase in the dearness 
allowance to the employees or not. 

I now come to my third point. The 
Second Pay Commission was appoint-
ed because the employees wanted it 
as they considered that the emolu-
ments which they were getting were 
much less in comparison to the rise 
in the cost of living and also in com-
parison to the emoluments given to 
the employees in the ~ sector 
and in other industries. They raised 
a dispute and they wanted the 
Commission to go into the matter 
and decide what rise they should 
have and what further emoluments 
they should lIet. You will be able to 
appreciate the position Sir. A dis-
pute is raised. by a party before a 
judge and a prayer is made. it would 
be well within the right of the judge 
to say that the claim is allowed in 
full or in part or the claim is disal-
lowed. There was the recommenda-
tion of the First Pay Commission for 
all this time and the Government 
never raised a dispute<; they did not 
want to change the service condi-
tions. The Saturday-half working 
day-has been contlnuin, all these 
years. Now, the Second Pay Com-
mission was appointed because the 
employees wanted that their emolu-
ments should increase. How can the 
Second Pay Commission recommend 
that there should be two full working 
Saturdays. Never durinll theBe ten 
years, did the Government raise any 
dispute about the curtailment of any 
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right. No judge would allow any-
thing more than what has been the 
prayer. Here, the only thing that a 
judge can say is that the proyer is 
disallowed. No judge can go beyond 
the terms of the prayer. Here, I am 
surprised that the Pay Commission 
has gone beyond that. There was no 
dispute about it<; they never raised any 
question about it. But the Commis-
sion came forward with a suggestion 
to curtail the existing rights and pri-
vileges. I would say that this is not 
only not justified but something un-
heard of. The Second Pay Commis-
sion has gone beyond its jurisdiction. 
It may'be that technically the terms 
of reference have been made by the 
Government but factually. there was 
no point raised by the Government 
when the award of the First Pay 
Commission was in force about the 
working hours or about the other 
rights and privileges which the em-
ployees were enjoying. 

This is not the way in which they 
should deal with the employees. It is 
not a question of the employees going 
on strike. After all, we are all 
anxious to see that our targeta for 
the Plan are fulfilled. We want the 
development of the country. Now, 
the whole machinery is run by the 
employees who are working day and 
night. I dare say no worker in India 
grudges working hard for the better-
ment of the country's economy. But 
that cannot be achieved by such 
things. It can only be done if there 
is co-operation, understanding and 
goOd relationship and not if the 
rights and privileges which they are 
enjoying today are curtailed, if their 
emoluments are not increased and 
they lire not given a fair proportion 
of their share. They should be able 
to have a livelihood and fulfil their 
commitments to their family and 
:society. Without that. it will be a 
threat. not only to the Government 
but to the country because with 
unwilling and dissatisfied workers the 
country cannot develop and the 
economic development of the coun-
try will be in JIl'I!8t diftlculties. So, 

I would request the hon. Minister to 
reconsider this matter, whatever be 
the Commission's recommendation, in 
the light of the situation as it exists 
today and give what is necessary tor 
the Central Government employees. 

Shrl Mahanty (Dhenkanal): Mr. 
Speaker, Sir, I feel that the Govern-
ment, their employees and the Pay 
Commission all are in a most un-
enviable position so far as this parti-
cular issue is concerned. Now, the 
Government have been fighting 
against the ever-recedilll! resources 
for the development and planning<; 
their employees are fighting against 
inftation and the Commission is fight-
ing to have a via media as to how 
to reconcile between these two ends 
and interests. We are also in a most 
un-enviable position. Even though 
we might feel like speaking in a 
popular strain we are constrained 
from doing so for obvious reasons. 

Now, Sir, ~ propose to addrea8 
myself not in a popular strain but in 
a somewhat realistic way for what 
it may be worth. Let the fact be 
conceded that this Pay Commission's 
Report is a' postscript' to a saga of 
frustration and disillusion. The 
Varadachariar Committee, the Dear-
ness Allowance Committee and every-
body elSe had hoped that the living 
cost will go down, the wholesale 
price indices will 110 down. The 
Planning Commission had induced 
the entire country to put a premium 
On that kind of hopeful thinking. But 
all those hopes have been belied. U 
we look at our economic condition. 
today we find the consumer price 
indices are going up. They have 
shown a net rise of 33 per cent 
between 1947 and 1958. The whole-
sale price index between May 1955 
and August 1957 has recorded an 
increase of 25 per cent-base year 
beinll not 1939-from 89 to 112. Then, 
the money value is going down u 
has been pointed out by the Com-
mIssIon, that Rs. 80 which they 
have recommended today is equival-
ent to Rs. 55 which was recommend-
ed by the Varadachariar Committe .. ' 
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These are some of the lrim aspects 
of the background alainllt which the 
Pay Conuiussion's Report has to be 
considered. 

Assuming, as the Commission has 
stated, the minimum of Rs. 125 for 
the clas 1V employees which was 
demanded is conceded, the financial 
Implications will be of the order of 
Rs. 42 crores per year for the seven 
lakhs of class IV employees, and 
during a period of five years it will 
mean an additional expenditure of 
Rs. 210 crores. 

Now, alainst the background which 
I have delineated at some length, I 
could say that it will not be uDfalr 
to live the class IV employees a 
InInllDum salary of Rs. 125 per 
month, which will be a fair salary, 
which will be a fair waie. But the 
other side of the picture is that durin, 
the ftve-year period one has to ftnd 
out an additional sum of Rs. 200 
erores. 

The next question that will arise 
is, wherefrom will you ,et the 
money? Of course, if 'I were the 
Finance Minister I would ask the 
Nasik Press to put an extra shift of 
work, go on printing currency notes, 
put those currency notes in the pay 
packets of the employees, enhance 
the excise duties and mop up the 
excess that is ,enerated. But, then, 
its disastrous effect on the people at 
large has also to .be taken into 
account. 

Then, let it also be saj,d in all 
fairness to the Pay Commission that 
they had not the pretelltion to claim 
that they were loinl to prescribe a 
fllir wale. They have not done that. 
They have said that what they were 
trying to recommend was to appra:d-
mate a livinl wale. The only 
criterion that they have applied In 
determining this livinl wale is not 
to link it with the rise in pricea. 
The principle which they have applied 
is that the structure of emoluments 
and conditions of service should be 
10 desilDed as to ensure recruitment 

at different levels of persons with 
requisite qualiftcations and ability to 
keep them efficient. 

Shrl Rajendra Slnch: Was that one 
of the terms of reference? 

8ul Mahanty<; That is a different 
matter. I do not mean to say that it 
was in their terms of reference. What 
I am trying to pOint out, in all fair-
ness, is that the Pay Commission has 
made no pretentions about it<; they 
have said that the living wage that 
they were going to prescribe was not 
to be linked with the rise In prices 
but the only and sale determinant 
wouid be whether the salary of Rs. 80 
per month was going to attract suffi-
cient number of candidates for that 
job. 

I do not express myself either this 
way or that 'way with the view, but 
what I am trying to submit is that this 
was the background of the Pay Com: 
mission's thinking before they made 
their recommendations, and here we 
are grappling with those recommenda-
tions for what they may be worth. 

There is also another factor. The 
employees of the Central Government 
in 1948 numbered 14· 45 lakhs. In 1957 
their number increased to 17· 75 lakhs 
and the total pay bill amounted to 
1\&. 303·86 crores. The Pay Commis-
sion was bothered with this fact that 
if over this increase in the pay bill a 
further increase is granted, it will 
have its repercussions which will be 
disastrous to all concerned. 

Now, what I would like to do, Sir, 
in this context, is to examine how 
far the idea of social justice and equity 
are reftected in these recommenda-
tions. As I haVe said, whatever in-
crease the Pay Commission may re-
commend, whatever increase the Gov-
emment ·may concede, It il not I(Oln, 
. to solve the situation. For instance, 
food is the most Important and the 
major item of increase in the· consu-
mer prices index. Food occupies the 
most Important position in domestic 
budgetS. When the ~  110 1(1 
the market with their Rs. 80, whlcb 
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has been equated to Rs. 55 accord-
ing to the Pay Commission, 
what do they find? They flnd 
that every day the rupee is losing ita 
purchasing power. The food prices are 
ahooting up in spite of increased pro-
duction of food, in spite of zonal 
arrangements etc.  etc. The other day, 
Sir, the Food Minister linked West 
Bengal and Orissa in a common ~ 

zone and the reason given was that 
the fOOd prices will go down. But 
today, he can go to Calcutta and he 
can find for himself that the price of 
rice there today i. higher than what 
it used to be before the zonal arrange-
ments came into being. 

Now, this single action of the Gov-
ernment resulted in increasing prices 
in two places, both in West Bengal 
and in Orissa. I would like to ask, are 
the people, are the employees going to 
be responsible for many act.<; of 
omission and commission of their Gov-
ernment. Let the fact, in good grace, 
be conceded that no amount of 
increase to the employees of the 
Central Government is going to miti-
gate the realities of the situation. 

The only solution that seems to me 
is that if the employees are assured of 
getting their foodgi-ains and their 
basic necessities of life according to a 
fair ~  according to the black-
market, bullying prices in the open 
market but according to a fair price 
which is being fixed by the Govern-
ment from time to tim&-then, even 
the Central or the State Government 
employees may not demand any 
increase beyond what has been grant-
ed to them. Therefore, the Govern-
ment must either ensure a 
stable price or concede 
their demand for increased pay, the 
Government cannot say that they want 
to have the cake and also eat it. Either 
the Government must give them a 
basic living wage which ahould be 
linked not with other extraneous con-
siderations but with the sole consi-
deration Of increase in prices as a 
model employer or the Government 
must undertake to supply to their 
employees the basic necessities of life 
according to a fair price. 

Now, it may be said that it is a ve17 
di1!Icult task and our administrative 
machinery cannot be geared to under-
take that responsibtlity. But in all 
humility, Sir, I may point out, during. 
the Second World War when the· 
administration in this country was 
over-burdened with the responsibility 
of conducting the war in our eastern 
front, it had aiso undertaken the 
responsibility of supplying foodgrains 
and other basic necessities to ita 
employees for which they had opened 
fair-price shops. 

I also submit that the opening of 
these fair-price shops for the basic 
necessities of life for these employees 
will not mean any extra expenditure 
Inasmuch as these foodgrains which 
will have to be sold-though other 
commodities will also have to be 
sold-will not be sold a t  a subsidised 
price but merel)' at a fair price. What 
is necessary for the Government is 
merely to or(!anise and to rear their 
administration for discharging that 
responsibility. If, on iIle other hand. 
the Government feel that everything 
on earth is difficult for them, I see 
there is no reason why you should 
penalise the Class IV employees for 
your acts of omission and commission 
and your inability to undertake these 
responsibilities. 

Therefore, in all humility, I would 
like to Imow from the Finance Minis-
ter or from the Government whether 
they have given any thought to this 
proposal, whether they cannot open 
Rhops for their employees wherefrom 
they can get their foodgrains, the only 
major item which has vitiated all 
domestic budgets and which has been 
the reason for the increasing spiral. 
I would like to know whether, to give 
that relief to their employees, they 
cannot open such fair-price shops 
assuming that they do not want to 
extend their concessions beyond what 
they have accepted. 

Then there is another question to 
which I would like to invite the 
attention of the Government, and that 
Is, it Is most unrealistic' to consider 
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only the Central Government 
employees excluding the employees of 
the State Governmenta. Now, I lind 
that with all our professions of a 
classless society, every day we are 
creating new classes. In the case of 
the Government employees also we 
have now created a class-a clus of 
Central Government employees and a 
class Of the State' Government em-
ployees and also the class of local 
board employees. I am aware of the 
fact that in countries where federal 
governments are at work, there are 
slight differences between the salaries 
drawn by the employees of the State 
Governments and the salaries drawn 
by the servants of the federal govern-
ment. The Pay Commission has gone 
into that aspect of the question and 
has discussed at some length the dis-. 
parity obtaining in the United States 
of America and elsewhere. But anyone 
who may care to analyse that disparity 
will be shocked to lind that the dis-
parity that is noticed in India far 
exceeds the disparity that obtains in 
the United States of America or else-
where. For instance, in the State of 
Jammu and Kashmir, the total emolu-
ments of a class IV employee is as. 33. 
Imagine the situation in the city of 
Srinagar where a Class IV employee 
under the State Government draws a 
total emolument of as. 33 per month 
when he comes into contact with' a 
Class IV employee of the Government 
of Indip. stationed in the same city. 
What kind of pattern is unfolded 
before him? Of course, the Govern-
ment of India may say that the State 
Governments are masters of their own 
situation and have got their own 
budgets and that the Central Govern-
ment have got nothing to do with the 
State Government employees<; the 
Central Government can further plead 
that loans to the State Governments 
are offered and if they lind out their 
matching recourses they can increase 
the salaries of their employees. 

But I would like to know one thing, 
and I would like to submit that point 
for your consideration. While the 

Government of Inclia have been grant-
ing loans to the State Governments 
for increasing the salary of their Class 
IV employees,-I am subject to 
correction-barring two or three State 
Governments, no other Governments 
have taken advantage of these loans 
for the reason that they cannot lind 
the matching grants for the loans. Let 
us take the case of Mysore. It is a 
very prosperous State. It is a pros-
perous State by all standards. But if 
you come to look at the salaries whicb 
the Mysore Government pays to its 
Class IV employees, you will ftnd-

An Bon. Member: It is half of the 
Centre's sCRle 

Shri Mahanty: .... not exactly half, 
but it is about 60 to 70 per cent of 
what is being paid by the Central 
Government. I dO not want to take 
the time of the House by analysing the 
pattern' of the inequity that prevails 
in the various States. But what I 
would like to submit is that today, let 
us have the courage in both hands and 
admit that in a planned economy we 
cannot draw a line of distinction bet-
ween the State Governments and the 
Central Government. When the Cen-
tral Government is controlling the 
destiny of all the State Governments, 
when a few members of the Planning 
Commission have to okay all the State 
Governments budgets before they are 
presented in the respective legislative 
assemblies, when the Planning Com-
mission is practically functioning as a 
leviathan as no leviathan has ever 
dared to function in this country, it 
is really little short of dishonesty to 
say that "it is the look-out of the State 
Governments and we have not got 
anything to do in the matter". The 
only criterion that should be applied, 
according to me, is whether the salary 
that we are paying as a model 
employer will satisfy the needs of 
social justice, whether it will satisfy 
the needs of economic justice and 
whether it will take us a step forward 
in eliminating the disparity which w" 
all profess to do. 
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In thi. context, if you look at ~ 

disparity in salaries you will also 
find a very undesirable situation. The 
disparity in the minima may be 1: 5 
but if you take the disparity in 
maxima, the disparity that is obtaining 
today in this country with its socia-
listic profession is much more than it 
obtains in any capitalist country. For 
instance, in India, so far as the dis-
parity in maxima is concerned, it is 
1:29'5<; in thp. United Kingdom, it is 
1:15<; in the USA, it is 1:5<; in 
Canada it is 1:6<; in Japan, it is 1:47. 
I would like to know from the Gov-
ernment, ir. all humility, if they 
cannot assure a fair deal to their Class 
IV employees al1d the matriculate 
clerks, why they should rub salt into 
the chilblain in this fashion as far as 
these employees are concerned by not 
curtailing the maximum salary drawn 
by their higher bosses. It can be said 
that we have got hardly about 350 to 
400 employees who are drawing high 
salaries. It is not a question of chop-
ping the heads of the 300 or 400 em-
ployees. It is a question of principle. 

I believe the Pay Commission's 
report symbolises the nation'. aspira-
tions for having a socialistic deal, and 
as it has been said, charity begins at 
home. If you are" appointing wage 
boards for the private sector for 
various industries and if you are insis-
ting that a minimum wage which is 
being prescribed by these wage boards 
must be paid and if you are going to 
fix it as a statutory amount, the coun-
try expect.. to know from you why 
you cannot begin the charity at home. 

. Therefore, I would end with only 
this conclusion: that while I am aware 
of the fact that no amount of increase 
I. ever going to solve the situation and 
I concede that if we are gong to link 
wages with the ever increasing prices, 
every year we shail bave to appoint a 
Pay Commi ... ion. It may be that every 
month even we shall have to appoint 
a Pay Commission. While 1 am aware 
Of that fact, I only feel that If the 
employees, both at the Centre and In 
the State Governments, are assured of 
the supply of their basic necessities at 

a fair price from the Government-
controlled fair-price shops, then possi-
bly much of the discontent will dis-
appear. 

Lastly, 1 would only plead that the 
Government of India will have to 
exert their influence over the State 
Governments to see that in such States 
like Jammu and Kashmir, Orissa, 
Mysore and Madhya Pradesh, where 
the Class IV employees and the 
matriculate clerks are getting a salary 
which is far below the national 
standard, the State Governments take 
advantage of the concessions being 
oll'ered by the Government of India so 
that their employees also get a fair 
deal and get a taste of the wel1'are 
State which we are about to establish. 
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"The difficulty about a written 
examination is that it cannot re-
veal the character of an employee 
and his day to day working habits. 
for instance. his devotion to duty. 
industry. punctuality. relations 
with fellow employees and, the 
public. and it would be wrong not 
to attach weight to a person's con-
duct and performance as a public 
servant for a considerable period 
and take his performance at a 
written examination the sole  de-
tP.nninant tor further advance-
ment." 

IS hra. 
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Sbrl Nausblr Bbaracba (East 
Khandesh): Mr. Chairman. Sir. by 
now it has been abundantly mad .. 
clear that the Report of the Pay Com-
mission has di..appointed not only the 
employees but also the hon. Members 
of this House. My .major grievance is 
that the Pay Commission has made an 
approach which is entirely erroneous 
and wrong. In the first place the 
tenns of reference have been wrongly 
in terpreled because the Commission. 
it appears to me. acted outside the 
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scope of its terms when it reduced the 
amenities and facilities to which the 
employees were already entitled. 

It will be seen that the terms of 
reference said that the Commission 
had to recommend in particular the 
extent to which benefits to the Central 
Government employees can be given 
in the shape of amenities and facilities. 
Therefore what they were asked to 
prescribe was the extent to which 
benefits could 1(0. If it 'had been the 
intention of the Government to so 
formulate the terms of reference that 
they could prescribe a lessening Of the 
benefits then certainly that intention 
could have been made cleat'. On the 
face of it is obvious that when a Pay 
Commission is appointed as a result 
of discontent it should not at all be 
considered that the Co'mmission was 
entitled to increase the discontent by 
reducing the amenities. My first sub-
mission is tha t the approach of t.he 
Pay Commission was entirely wrong. 

Secondly, the Pay Commission has 
proceeded on certain principles which 
themselves raise certain contentions. 
They have said that no improvement 
is possible in the condition of the 
employees until general improvement 
in the country's economic condition 
takes place. In the first place, it is 
extremely diffcult to measure the 
general improvement in the country's 
economic condition. But if we are 
dealing with a particular category of 
the country's population, namely, the 
Government employees, may I know 

~  the Government employees 
have to wait until the entire level of 

~  of the masses has increas-
ed'l It has been often contended by 
the Government that the Central 
Government employees do not stand 
in a Special category and that the pay 
recommended for them is already high 
if we take into consideration the per 
capita national income. But the per 
capita income is only arrived at by 
taking into consideration those 
millions of masses who earn nothing 
what.oever and whose unemployment 

has also to be taken in to consideration, 
Also, special responsibilities are 
imposed upon the employees of the 
Central Government which, for 
instance, are not imposed upon the 
unemployed. Therefore it will be 
absolutely wrong to proceed on the 
principle that no improvement Is 
possible until the general improve-
ment in the country's economic cor.di-
tion takes place. 

The Commission purports to proceed 
'on the principle that for the lowest 
grades of servants developmental 
planning should not involve a depres-
sion of the existing living standards. 
As a matter of fact what the CommiS-
sion has recommended is really a 
depression of the existing living 
standards. The minimum salary or 
Rs. 75/-, which has now been raised to 
Rs. 80/-, in reality is absolutely no 
increase whatsoever. What is forgotten 
is the fact that the Government them-
selves admit that during the last few 
years the commodity value of the 
rupee has aepreciated by 29 per cent. 
It will ' be recalled that 
compared to the level of prices that 
existed before the war, today the 
rupee is barely worth four anruas in 
terms of commodity value. But even 
assuming that we do not take the 
pre-war prices as the basis, it is 
obvious that even then on the admis-
sion of the Government, since Inde-
pendence the value has depreciated 
by 29 per cent. Compared to that, 
my submission is that the so-called 
increase in salary is absolutely no in-
crease at all. 

There are numerous other points, 
such as the question of house rent. 
Cities are classified on the basis ot 
population. Perhaps this classification 
is inevitable to a certain extent be-
cause some sort of restrictive criterion 
has got to be adopted. But the trou-
ble is that often when it comes to 
classification of cities, the Govern-
ment takes the census figures, for ins-
tance, of 1951 for evaluating as to 
what should be the D.A. in 1960_ 
These are the latest figures available_ 
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In the meantime cities have grown 
by leaps and bounds. I remember a 
typical case, of Poona City, when in 
the Bombay l.egi3Iat<;Vt Assembly Ii'e 
questiar. wa. taken up. Poona wa. 
lirst classified as being a city with R 
population under five lakhs. Actually 
it had a population of seven lakhs an(t 
mOre and yet it remained classified 
"BIP because the 1951 census figures 
show that it should not be classified 
in the "A" category. I submit, there-
fore, that in the matter of classifica-
tion there should be a bold and gener-
ous policy. 

With retard to hours of work 
en tlugh has been said. People are 
not afraid of working more time pro-
vided they are adequately remune-
rated. It has been pointed out that 
as many as 31 days of additional 
workload has been imposed upon the 
Central Government employees. I 
ask whether this is not against the 
.pirit of the Constitution itself which 
prohibits begar or forced labour. 
What else is it except forced labour 
in the guise of extension of hours of 
work! 

Public holidays have been curtailed 
and reduced to 18, and casual leave 
from 15 to 12 days... I doubt whether, 
when they agitated ~  better ameni-
ties and when the terms of reference 
were framed that the Commission had 
to determine the extent to which the 
benefits had to be extended, the em-
ployees expected this type of minus 
benefit.. 

On the point of age of superannu-
ation enough has been said, and I 
alP"ee with the views expressed by my 
hon. friend Shri Harish Chandra 
Mathur. Either the age should be 55 
or 58, whatever it is, but is should 
not be left to the discretion of the 
Government. PersonalJy I am of the 
view that 58 years is the proper time 
for retirement and that that age must 
be treated as an absolute age without 
any further extensions beyond that. It 
Is rather a pity that Government, on 
aecount of considerations of economy, 
forces people to retire at 55 just wh.m 
the mature experience they have 

attained would be of immense' value 
to the Government and ~ cour.lry. 
Why is it that Government chooses to 
do that? There are two reasons. The 
younger set wants the elder to reUr" 
quicker<; secondly, Government thinks 
it is more economical to ask an em-

~ to retire at 55 and have Ii frerJl 
recruit in his place. I submit lhe 
Government must take a bold step<; if 
it is going to be best to decide bet-
ween 55 and 58, let us decide on 56 
or 57, but that should be the absolute 
age, and I am against giving the Gov-
ernment any discretion whatsoever. 

With regard to tne service rules. 
Government servants cannot join 
political organisations. That is 
something which one can understand, 
but .. ven a very casual attendance in 
a political meeting is also prohibited. 
I submit that in a democracy, simply 
because people happen to be govern-
ment servants, !hel' shoilld not be 
presumed to have lost all interest in 
public welfare or politioal activity. 
They may not tak\e active part in 
politics, but even a passing attend-
ance at meetings is being penaIised, 
and that is something which goes 
against the spirit of the Constitution. 

With regard to trade union activi-
ties, it is rather a" pity that while the 
Government repeatedly professes that 
they are in favour of encouraging 
trade unionism, I have known repeat-
ed cases in which trade union workers 
have been victimised. In the case of 
the National Railway Mudoor Union 
Running Staff of Bombay City, 3e(ive 
workers are being penalised and 
threatened with lransfer. I was told 
that the Immediate superior called 
the active worker and said: "We 
shall see whether you can be in this 
service any longer. The first thing 
I am going to do is to lransfer you". 
Now, transfer to a Government ser-
vant is not a joke, it can break the· 
back of the ~  active wcrker, and 
I think this is a thing which ought to 
be seriously discouraged. 

I shall conclude by enlisting a few 
other retrograde recommenda tloris of 
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the CommiBBion, and omissions on its 
part. 

Failure to link up dearness allow-
ance with cost of living index figure 
!IIld providing an automatic machinery 
for that purpose: My hon. friend Shri 
Prabhat Kar has dealt with the ques-
tion of cost of living index in great 
detail, and he ~ pointed out how 
the standard of living is bein, under-
mined. 

Imposition of 31 extra days work 
without eztra remuneration is against 
sense of justice. 

Failure to recommend amendment 
of the Service Conduct Rules: 1 1l".ink 
it is high time this was done. 

Failure to recommend that after 
dciency bar increment should "be ,n-
creased: 

It is a retrograde recommendation 
recommendin, retrospective eftect 
from lst July 1959 though the Com-
mission was appointed twc. )'ears ago. 
That in itself is a retrograde step, 
but the Government has gone one 
better on that and said they would 
give effect only from lst November, 
1959. This is complete injustice to 
the employees. 

I appeal to the Governmen t not to 
Jltand On formalities or prestige. They 
.must call a round table conference of 
leaders of labour in various spheres 
~  trade, industry and commerce and 
·hammer out with them what should 
be the adequate and just recommen-
dation which should be accepted· m 
the interest. of harmony in industry 
and in the services. 

I submit that the recommendatlons 
of the Pay Commission are likely to 
be taken as a model by other People. 
Not only that<; in private circles alao 
they will be copied. and they will 
tend increasingly to depress the .tand-
ard of living of tbe employees. This 
(s' not the way to promote content-

Commi8aion 

ment, this is not the way to create 
harmony. If the Government adopts 
the round table conference move, I 
am sure leaders of labour will be 
found to be sufficiently reasonable to 
help the Government to arrive at a 
coml)romise wbich will be just and 
conduce til harmony in the services. 

SIm D •. C. Sharma: A great deal 
has been said on the recommenda-
tiOIls of the Pay Commission. some of 
it very pertinent and some of it 
couched in a spirit of idealism. 1 
want to approach the whole question 
in a spirit of realism, and I hope the 
hon. Members who have had no llood 
word to say about the Pay Commis-
sion will have patience with me. 

In the first place, I congratulate the 
members of the Pay Commission for 
the verY hard task that they did. 

Shrl Rajendra SiDlh: So, you ar", 
coming out with apologies. This il 
the first I have heard so fo,·. 

SIm D. C. Sharma: I think they 
have made a balanced approach to 
the solution of the ~  t is a." 
othel" ~  whether that approach 
has satisfied us or not. You cannot 
question the rightness of their motive, 
the rightness of their approach, 
though you may not agret) with thell 
conclusions. I was myst)lf a wltnesl 
before this Commission, and I can 
bear testimony to the fact that the 
members of the Commission iook a 
deep and intelligent interest in what-
"ve,· Will> s"id. So, I belieV\! that 
they do deserve some words of 
thanks. 

Shrt Prabhat Jta.r: ~  they 
have written 700 pages? 

Sbr.I D. C. S ....... : Yes, and you 
wiIt create 700' problems for tnem. 
Listen to me for God's sake. I know 
you are a professional trouble-maker, 
and I am very iliad that you are like 
that because we must have some 
people ..... 
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SIIrl Pnltllai I[ar: Sir, what 1& tid. 
"]IJ'ofesaional trouble-maker"? 

IIut D. C. 1iJJanaa: "ProfeIIlIlonal 
trouble-maker" means that you sub-
ject'these recommendations to »LlIlh a 
thoroullb M'l,tt1ny that nothing can 
escape from the net of your troubles. 

The Government also, if I remem-
ber . aright, has not taken very long 
in arriving at some decisl.ons. We 
may or may not agree with these 
decisions. I know so many commis-
lions are appointed, so man),' recom-
mendations are made, and Govern-
ment takes an inordinately long time 
in arriving at decisions on them. J 
think this time Government has been 
more or less very careful in arrivtne 
at some decisions quickly, 

Now. the question of salary, the 
1Iueslion of holidays, the question of 
casual leaves. toe question of pension. 
the question of basic salary. all these 
things have been subjected to very 
searching enquiries by the hon. Mem-, 
bers of this House. But I would 
judge the Pay Commission's Report 
only by one ('riterion and it is this. 
That crite:':m is somethinlf which 18 
warranted by, what we call, the 
socialistic pattern of society. by the 
economic and political c}imate in 
which Ol1r count.-y is living. The 
question is, has the Pay Commission 
tried to bridge the gap between the 
top-most man and the man at the 
lowest rung of the ladder and if it 
has done that, how far it has Rucceed-
ed. When I apply this test to the 
recommendations of the Pay Com-
mission, I do not fe£l very happy. 
It is because the gap which should 
have been bridged adequately has not 
been bridged very properly. I tell 
yo.. tha.t people are not going to 
<;ydge us by the salary which the 
Chiss I offtcer draws<; people are not 
going to judge us by the amount of 
salary that the Class II officer gets. 
'hiis may be relevant in certain con-
texts, but the world is going to fUdge 
us, we are going to judge ourselves, 
'b<;v the salary which a Class rv em-
Illoyee get.<; and 'n far as the Cl_ 
351 (Ai) LSJ>-.-4. 

IV employee is concerned, I think, 
the: Pay Commission has not been fair 
to him. I submit very respeetfuJly 
that the Class IV employee ~ 

a better deal, a fairer deal. Even It 
it had been a general thing, I woulll 
not haveillinded it. But the Claas N 
employee in my country, who i. the 
key-stone of the arch of edmlDfslr.-
tion and who is alao the burden-
carrier of the administration, has not 
been given that kina flf attentior. .. 
he should have been given. 

I refer to late Shri JOdwai, who) 
was the Miniater In-charge of P. &. T. 
Department and he was a great ad-
ministrator. Whatever he dealt witlt, 
he made a success of it. There are 
some persons who tum things Into 
gold. I have read about some fable. 
But he was the man who made a 
success of whatever he attempted. 
When he was in-charge of P. &. T. 
Department, what did he do? He did 
not look to Class I omcera and all 
those big persons-l do not think 
they should be ignored-but hI! 
started at the very bottom. 

Now. the Pay Commission should 
have started at the very bottom and 
there should have been e maximum 
of good done to the Class IV em-
ployees and there should have been 
a gradual reduction as the hierarchy 
of officers went, from Class IV to 
Class III, from Class III to Class II. 
from Class II to Cllls. I. Anybody 
who reads the Pay Commission's Re-
port will run away with the impres-
sion that this Pay Commission Report 
has not been written in free Indta, 
but has been written in the days 
when the Brltishers were ruling our 
country. It is because the interests 
of the persons at the lowest rung of 
the ladder have not been as muclo 
guarded as they should have been. 
That i8 my criticism of the Pay Com-
mission's Report. in spite of the good 
work that it has done. 

Then, my second point Is this. 
Enough has been said about that, but 
I also want to SB)' one or two t'eD-
tences about that. My criticism ia 
about the superannuation .. e. Well, 
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1 think, the average ezpeotation of 
life has jmproved in :free India on ae-
eount of our various health schemes, 
on aeeount at other things. We are 
DOW expectilll to live ~ than. we 
did Wore. 

SIui Aelaar (lIaD&aIOre): A,.,ad· 
number are laeing born also. 

Sbri AcIiar (Mangalore) ~ A good 
responsible for the number of blrtha 
that take place. It is up to Mr. Achar 
to look to that. I have been a 
widower tor the last 25 <;Rill'll and 
I submit respectfully that I am. not 
doilll anythiDg of that kind!. 

IIIui Kallan CBanllBlore City): Tll.e 
han. Member is asking anothelT 

~ 

811ri D. C. ~  I wu ~ 

very respectfully that in view of the 
taet that the marriqeable age of 
people is going up, both in the cue 
of boys and girls<; in view of the fact 
that people are now having greater 
interest in higher education, in view 
of the fact that the j oint family 
SYlitem is crumbling<; in view of the 
fact that the necessities of life are 
requiring more and' more share at the 
incomes of people, In view ot all these 
facts, this concession shou ld have 
been given to Government employees, 
that superannuation age should have 
been kept at 58 years. It should Dot 
have been left to the sweet will of 
some oftlcers to recommend extension 
to onp. person or the other. It 
should have ·been made the right of 
every employee of the Central Gov-
ernnumt to retire at the age of 58. 
Now, in this country, I know there 
RJ'e some Universities where people 
retire at the age of 65, all honour to 
them<; in some Universities people 
retire at the age of 62, I thank them. 
But what 1 would say i. that the 
superannuation age)for those per-
IOns should hav" been kept at 58 
yeaM. 

Now, I come to my third point. 
The Central Govemment. I think,. Is 

one of the biQ8St employers in this 
country, 

Shri. Nara78lWlkut&7 MellOu (lIiluk· 
andapuram): Not one of the, but the 
biggest.. 

Shrl D. C. Sbarma: You know 
difference· between you· aDd me. 
While you want to be dogmatic, I do 
tiM want to be dogmatic. 

IIlIrI Pra1dlat Ear: It is a fact. 

8hri D. C. 811anaa: The more you 
shout about the facta. the more I get 
alarmed. 

5hri NlInyanaDkutty MeDon: 'l'ha t 
is quite naturaL 

!!Ihn Prabhat Kar: That is becauae 
thr han. Mcmber does not want to 
He. 

ShrI D. C. 811arma: I was submitting 
·nry respectfully that the Central 
Government is a very  very big em-
ployer and the Central Government 
has to look to the interests of all the 
sectors of employment. It should have 
an omnibus outlook. It should cast Its 
"yea all around. But what happens 
is this, that the terms of reference of 
the Pay Commission wer(, such that 
"amp. sectors were Jeft out of account 
and now we are thinking of applyilll 
thesf! recommendations, or similar re-
commendations, to those sectors, tor 
instance, the def<!nce torces. I lUll 
not ialking about civiUan employees 
ot tbe defence forces. r am talking 
of defence forces as such. The 
Cenlral Pay Commissicln should have 
been given luch terms of reference as 
would not have neceaaitated the ap-
pointment at subsidiary pay commla-
slons for this segment of employment 
Rnd for that "lDlent of employment. 

At the same time, I would say that 
one sector· that has been neglected all 
along the lin", 1111 these years. IS the 
.ector of teachers, teachers of an 
grad,,., from the elt'mcntary school 
teacher' to the secondarY schOOl 
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teacher, from lhe secondary IChooI 
teacber to the college teacher, and 
from the collele teacher to the 1IJIl-
versi.ty teacher. I would be told that 
there is the Radhakrishnan Commia-
aion's report<; I will be told that there 
ia the University Grants CoDllDiaaion<; 
I will be told that there ia tht: 
<Mudaliar Commission's report, I will 
be told all that, I know. But if there 
is one sector of humanity in India 
which has not received any attention 
in the sphere of implementation, it ia 
the sector of teachers. 

The variegated map of teacher em· 
ployment in this country presents a 
.very sorry spectacle. There are dis-
parities between Delhi and Punjab, 
between Punjab and U.P., between 
U.P. and West Bengal and so on<; the 
same thing applies to the States In 
the south of India as well. Disparity, 
glaring disparity! thy name ~ the 
teacher's lot in India! Therefore, the 
All India Educational Conference 
passed a resolution at its last confer-
ence held under the presidency of 
Professor N. K. Siddhanta, Vice-
Chancellor of the Calcutta Univer-
llity, that there should be a second 
pay COmmISSIon lIiPPOinted. Of 
course, it may be asked: 'What has 
the Central Gowmment got to do 
with it?'. But I ask: What has the 
Central Govemment got 'to do with 
the universities? Why did they ap-
poir.l the University Commission? 
Why did they appoint the Commis-
sion on Secondary School Education? 
Why have they got the Elementary 
School Education Council? Why have 
they got the Secondary School Educa-
tion Council? Why have they got 
the University Grants Commission? 
Why have they got a 11 these things? 
If the Central Government think that 
they can meddle with all these 
things-they have appointed a com-
mittee tor reform of examination, 
they have appointed a committee for 
moral instructiOn in education, they 
have appointed a medIum of instruc-
tion committee<; they' are appointing 
all kinds of committees to deal with 
the various aspects of education<; nnd 
t am very glad that they are doing 
these things-I would submit very res-

pectfu.Uy that something should be 
doIle to live the elementary achool 
teacher, the secondary school teacher, 
the college teacher and the university 
teacher also a ray of hope. I think 
this is wantinl. 

I do not want to say ,this on the 
ftoor of the House, but it is being said 
everywhere that the elementary 
school teacher in some States com-
pares very unfavourably with the 
class IV employ_ of the GlJq"em-
ment of India. Here are the nation-
builders of my country, and they do 
not have those emoluments, which 
the class IV  employees of the Govem-
ment of IndIa have. Of course, I 
want the class IV employees of the 
Government of India to have more<; 
I do not say thaf'''theY should not 
have as much, but I would certainly 
say that Government must give a 
fair deal to the teachers of India, of 
all classes. The -teachers of India 
have been neglected even in free 
India. They haye been givelll only 
reports and commissions. They have 
been given only working group 
reports. They have been given only 
hopes. They have been given the 
triple hene!t scheme, this scheme and 
that schem .. , Out those schemes have 
not ~ -implemented. 

I would say, thl!ll'efore. that the 
disparities between the private school 
teachers and the municipal school 
teachers, between the corporation 
teachers and other teachers, belween 
the diatrict board acbool teachers 
and others, should be el<8mined and 
done away with. 

I now come to my last' point which 
deals with the staff that is employed 
in the Indian Embas.ies abroad. 
There are two kinds of staff t1iere. 
There are some members of the stair 
who are lent from India, and there 
are some members of the stair who 
are recruited from the country where 
the embassy Is located. That is very 
good. We need both these type. of 
stall. I have nothing to say against 
these two kinds of recruitment. But 
do you know that an Indian member 
of the stair of an embassy gets far 1811. 
than his counterpart who Is recruited 
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fr.om that vflry country? In spite of 
the fact that he lets some subsidy 
for rel)t, and some allowa:>ce and 10 
CIa, yet ILia remuneration does not 
come up to much, and he .ulfers from 
a sense of Il"'.,,·:<;nce ... ·hen he cum-
pares himself with the person who is 
rec:ivited from that very coUntry. I 
think this kind of lIJ'levance should 
be done away with. 

So, I would say that the pay com-
mission have done lood work so far 
as the pay-scales are concerned, but 
the pay commission shOuld have 
taken note, more of the needs of what 
I call as the under-dol than of the 
needs of the top-dog. I wanl in my 
country top-dog to flourish. I want 
in my country top ofllcers. 

Sbrl Prabhat Ear: Horsel. 

Sbri D. C. Sharma: My hon. friend 
bas got a habit of interrupting like 
Ws. That was why I called him 
trouble-maker<; he is creating trotible 
fOI" me, when I am speaking. 

I want that the high ofllcers should 
aet all that they want<; I do not deny 
them anythinl<; 1 am not one of those 
persons who want to deny them any-
thing<; I am not like the hump· backed 
woman, who said that all women 
should become hump-backed. i want 
them also to flourish. I want every-
one to lIourish. But as I am a ftrm 
believer in the socialist pattern of 
society-it is not because I belong to 
the Congress that I am a ftrm believer 
in that, but even otherwise. I am a 
linn believer In that-I wan I that 
while all the classes of persons should 
llourish in my country, I want that 
these elementary school teachers, class 
IV employees-there are so many cate-
.0rieB of them-and so on should also 
be given more, so that they do not 
.\Ilfer from any sense of grievance. 

Sbrl S. L. Sakseaa (Maharajganj): 
We are discussinl a very important 
report which is Roing to dect the 
~  of emoluments of not only 
those in the service of the Central 

Government, but the emolumeDta /II. 
those in the various industries in .. 
country as well. Many WIIP boudl 
are workinl, For initance, there is 
the wale board for the sugar indlu-
try, then there is the wage board for 
the textile industry, which haa sub-
mitted their report<; then there is !be 
report of the wale board for the 
cement industry and so on. And now, 
we have got the report of this pay 
commission. And this report which is 
for the employees of Government, 
which should be the model employer, 
i. 80 reactionary that I am afraid that 
it will have a very bad reaction on 
the emoluments in other industries .. 
well. 

I am surprised to lind that this pay 
commission, namely the Jagannatha 
Das Commission, have not only chaDa-
ed the recommendations of Dr. 
Aykroyd about nutrition, which are 
so necessary for the Indian workers, 
and according to which certain scal .. 
have been laid down, but they have 
even reduced the cost of living to a 
IIgure much below what waa ~ 

to at the FifteE'nth Indian I,abour 
Conference. 

Sir, at the Fifteenth Indian Labour 
Conference, the Government, labour 
and employers' representatives agreed 
on a particulllr minimum wage and 
a fair wage. They laid down that the 
minimum wage shall not be less tho 
a particular minimum. It was men-
tioned to the workers that " ~

clliar amount ~ food and a particular 
amount of cloth and certain other 
things will be given. On that basis 
Government themselves admitted that 
the minimum emoluments should not 
be les. than Rs. 125. That principle 
was accepted by the Government 
themselves. But, Sir, here we lind 
ihat this Pay Commission has brought 
down the figure for the minimum 
wage for 1949 prices from RI. 125 to 
RI. 70. They say that RI. 70 is quite 
a good basic minimum wage. This is 
based 011 the ens! of .Uvlng index to 
be 100 on the prices prevailing in the 
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year 1949. On Uua basis they have 
recommended that the minimum wage 
..... U be RB. 70. The Cement Waee 
Board has recommended a wage of 
Ra. 94. Similarly, the Textile Wage 
Board has recommended a wage which 
comes to Rs. 120. Tbat means that if 
we accept this report and its princI-
ples, then, the millowners will say 
that as Government have accepted 
this rate as model employer, the mill-
ewners need not pay higher wags. 
That means that this recommendation 
will have reaction all over the coun-
try. 

Sir, we are now on the threshold of 
the Third Five-Year Plan. We want 
to have a big Plan and we want that 
it should be fullilled. It is obvious 
that without the co-oppration of 
labour, the Plan cannot be implement-
ed and fulftlled. If labour does not 
get enough to eat, it cannot discharRe 
Its responsibilities. As I said, this 
minimum wage has been accepted by 
Government, labour and employers' 
representatives at the FlftP.f!nth Tndlan 
Labour Conference. The workers 
should be provided with the requisite 
tood, clothing and sheltpr And pbould 
be paid the necessary minimum wage. 
So, that was the principle that was 
accepted at that Conferpnce. But 
those principles have been thrown 
overboard by the Pay Commission and 
they have advanced certain new prin_ 
ciples. 

Sir, the fundamental assumptions of 
the Pay Commission are wrong. If 
Government do not modify or review 
their recommendlltions and come to 
a decision, I am afraid that as It is, 
the whole structure of pay and emolu-
ments of people in all the industrial 
eetabllshments wlJl also be ~  

Then, Sir, what would be the result? 
The result would be that our ThIrd 
Five-Year Plan will be affected by 
industrial disputes and labour unrest. 

Sir, the Pay COmmisSion refers to 
the mlddle-cla.ses. Those people 
wbOie emoluments are a1l'eeted mostly 
by the recommendation of the Pay 

Commission are the middle-clauea. 
They depend very much on the low 
.alaries that they get. The middle 
classes are the people who are the 
hardest hit. And yet, Sir, it is the 
middle classes on whom the economic 
structure of any stable society can 
~  It must be remembered that if 
they are not paid adequately the very 
edlflce of our economy will be serious_ 
ly affected. So, from the point of 
view of the general structure ot 
society, the middle-class is the most 
Important class<; and yet, it I. they 
who are the hardest hit by the Report 
of the Pay Commission. 

I would, Sir, now go into some parti-
cular aspects of this Report. About 
the principles and the quantum of 
wage for 1949 prices as baBe, I have 
already said that the minimum wage 
lIxed at the Conference of Govern-
ment, labour and employers' represen-
tatives Is Rs. 125. Therefore, the 
amount which has now been laid down 
as the minimum wage is most unjust 
and it W11l nol oniy affect the Gov_ 
ernment servants but it will affect all 
the employees In aU our industries. 

As regards dearness allowance, the 
principle on which It has been worked 
out Is also retrograde. I hope Gov-
ernment will consider this and see that 
this principle is also amended in a 
way that the Government servants 
get enough so that they may be able 
to work efficiently and will be able to 
do their full amount of work In the 
new Plan that we are bringing for-
ward. It Is very surprising that while 
we have reduced the basic minimum 
wage, In many other cases I lind that 
the salaries which employees will be 
getting hereafter will be less after the 
Pay Commission's report Is Implement-
ed. Several people ~  *,>ld me 
about this. I see that as per ~  

recommendation of the Pay Commh .. 
lion Report the Government emllloyees 
will have to work for about 30 more 
daYB in the year. Work for 30 more 
days Is tsken from them for which 
they will not be paid. That ill most 
lIIlfalr, Sir. When yOU are Increulnc 
the load of work from them, YOU must 
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pay them compensatory wages. You 
must pay them some more remunera-
tion. .If you want more work from 
them, at least pay them enough, be-
cause they must be enabled to keep 
their body and soul together. 

Then, Sir, certain other facilities 
which they have got have been taken 
away in many cases. I may say that 
one of the most crying needs today Ia 
the question of equalisation of the 
emoluments of the State Government 
servants and the Central Government 
servants. It is very painful to find 
that in the same place there are peo-
ple who are drawing Central Govern-
men t scales of pay and there are peo-
ple working nearby, drawing State 
Government scales of pay. That 
creates much bad blood. This is the 
first charge On every State Govern-
ment and they should see that the 
employees get the minimum wage so 
that they will be able to live. If 
the Government themselves think that 
Rs. 70 is the basic minimum wage, 
how can this be ensured? Suppose an 
employee of the Central Government, 
say, in the Railwaf Department, gets 
a salary of Rs. 70, in Lucknow. How 
can it be that a lower amount will be 
required by a Government servant 
working in the State Government! 
Therefere, even if it is accepted that 
Rs. 70 is the basic minimum wage, it 
should be made applicable to State 
Government servants also. There is 
no justification for the disparity in the 
pay scales between the Central Gov-
ernment and the State Government 
pmployees. So, I would suggest 
that the Government may review 
the wliole recommendations of tbp 
Pay Commission from this point of 
view and see that the disparity is 
n·moved. 

-f\' fqftA ~ ~  ~

r:mr ~  q. ~ it<; ~ mq<; ~ 
I ~ ~ ~ ~ 

~ l(II> *,{\fimi8'i1 1Ii1rT ~ ~ iii'\' . 

m ~ ~ ~ ~ 

~ if II ~ ~~  I 

II ~~~~  

'11fT ~ '3if fI:tfircmf 'liT ~ 'lit 

which should govern the structure 
of emoluments and conditions of 
service of the Central Govern-
ment employees. 

~~~ ~ 

~ ~ it<; m if ort<;r 'lit ~ 
~ ~  

~ ~ ~ ~ iffl{\fiI>toi!I"1 ~ 

Ii!<; ~ wfo 11<;0 ~  ~ ~  <Ito 
~  ~ ~ it >mIT f Ii!<; 

~~ ~ ~ 

~ ~~~~~ 

'1ft <mi ~ ~ ~ ~ '3if '1ft «fim 
~ ~ I ~ ~  

~~~~~~ 
~~ ~~  

~ ~~ I I ~ 

~~ ~~~  

~I ~  ~ ~ 

~~~  

~ ~ ~ I I  

~ ont.ft ~ ~ «fim ~ 

~~ ~ I ~

I ~ ~~~~ 

~  ':l ~ ~  I. 
mfi it ~ l(II> ~ «fim t f.Rr it<; 
~ ~ ~~ 

~~~~~ I 

"We enquired from the Govern-
ment whether the Indian Adminis-
trative Service and the Indian 
Police Service were covered by 
our terms of reference. Members 
of these SerVices, as such, are not 
Central Government employees. 
The majority of them work in the 
States, and while so working are 
employees of the respective State 
Governments. But such of the 
members of those Services ~ are 
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serving the Central Gover_t 
are, while 80 servm., Central 
Government employees. Further, 
the time-scales 01. the Indle 
Administrative Service and the 
Indian Foreijpl Service (the latter 
a Central Service) are Identical<; 
and so are the time-scales 01. ""' 
Indian Police Service and thP. 
Class I Central (non-technical) 
Services. bthe circllJllStances, it 
appeared to us that it millht be 
Momewhat anomalous if, on a strict 
interpretat.inn of our' term. of 
l'eference, we were to exclude thR 
two all-India Services from our 
.mqulry. We received a reply 
trom the Government to the effect 
tnat those Services are controlled 
lo)intly by the' Government of 
India and the State Governments. 
that in the majority of caseS mem-
bers of those Services serve the 
Central Government on tenure 
deputatlons and while so serving 
hold liens On posts under the State 
Governments<; and that in the 
'."rcumstances, it was not possi-
ble for the Government of India 
to nofer unilaterally to the Pay 
Commission questions regarding 
remuneration and conditions of 
ervice to members of thOle 
Services. The Government, aow-
ever, added that if in formulating 
'JUr recommendations with rellard 
1II Central Government employees 
..,e wished to make any obaerva-
~  regarding the all-India 
Services. those obaervations would 
be given due consideration. While 
"e havp' had occasionally to refer 
tt) the all-India Services in the 
~  of discussion of prob!p.ms 
ta11lng within the scope of our 
rmqulry, ~ have refrained from 
making any suggestions in respect 
of those Services". 

~II ~~~ II  

~ I [ ~ ~ I  

~ ~~ ~ ~  

~~ ~  I ~~ 

~ I I I ~~ ~ I I  

~~ ~~~ I  

~II ~~  

~ ~ ~ ~~
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fil<;q ... ~~  ... ~ If 

~ ~~~  
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~ ~  

~ it ~ t ~ I!1IT lilt fit<; if 
~ I ~ ~~ 

~~~I~ I ~~ 

I ~  ~~  

~~ ~ ~~ 
~ if oil" fumR: ~ ..rot ..-rWt lilt 
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~~ ~ ~  

~~~ 1 ~ I  

~ ~ ~~~ ~ 
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~ at'PT (f 1 <;a<;r 'tIT ~ ~ III 
~ if ilIA" itr 'IIIPI1ift" ~ t 1 ''It 
t ftont ~ ~ ~ .m 'fiT IIiTt 
~ ~ t:1 ~ ~ If(i" "R 1'111" ftif 

~ I II ~~ ~  oft., 
~ III  <;<;Ito ~ ~ 

m ..... "U ~ ~~~ 1 
I ~~  ~ 

~~~II ~ ~  

... ~  m<;a<;r ~ it> 11ft if. 
~~ I I  

I I ~~~~  

~ ~ ~ 'Ill fiI<;Wr ~ 9" ~ ~ 
.rifiI<; t1' ~ ~ ~ q<;l ..... WR( 



773 Jfoticm re: FEBRUARY 12, 11160 Report of P411 774 

[ I ~~  

~~~ ~ ~ 

~~~I I III I ~ I ~ 

~~~~I~~~ 

v-nt ~ ~ II ~ 

~ ~~~ ~ 

'" 1lI<;", if '1ft' ~  if '1ft' ~ 

WfiI<;<;r {t ~ OR ~ I '" ~ 
~~  ~ 1 ~  

.. ~ ft.<;n<;n ~ i Ill<; tm 
if\', ~ IIi1fm<;r b ~  mtl' IIi1fm<;r it 

~~ II ~ I  I 

",itim ~ I  ~~ I  

~ I ~ ~  

III ~~~ ~ I  

.. ~~ ~ ~  

~~ ~ ~~ I 

'R ~ ~ 'Ii<;f' <f1Ii ~ 'IiifiI<; ~ 
~  ~ if q:'Ii't ~ 
~ till<; ~ ~ ~ 

mq<; lIiT lI1i'roif ~ {1m t ~ 
mq<; 'RfIU tmr t qR ~ iIr am: 
~ ~ I ~ 

~  ~~  

qR ~ IIfi1f t I to, ~ ~ {fir tit 
~  'to am: {fir I ~ 'lit ~  

~ ~ omit t I '1m<; IfIf it<; m-~ 
~  ~~~ II  

I I ~~ ~ I  ~ 

..... lIiT lI1i'roif ~ ~ ~ t 'IlffliI<; 
<;r.r it<; am: 'lit ~  ~ t I 

~ ~~ I ~ II  

~ II  ~  t, 

to"",,, t "" ~ it<; \9 IIr-mI' ~ • I 
~ ~~~~ I  

III lit ~ 'lit I ~~~  'lit 
~ I ~ II ~ I I II ~ 

~ ~  ~ I ~ 

~ ~ t ~ ~ mf'i'II' ~ 
iIr ~ 1/t :a\T if 'lilt ~ 'Iff 
~~ I~~ I  

CommiBlion 

~ 'liT ~ ~ ~  
~ ~ 'I1n' t WT\'It .-r ~ rrr t I 

~ ~ I ~  ~ m 
i<n if orm: ~ qR ~ if 
qor if ~ qR ~ JITI1m iIr m 
if ~ tit m:a\T iIr m'f ~ .m: lflfi11w 
~ ~ I ~ II I  ~ 

~ ~  I 'RtRn'llfTt I 
~~ ~~ ~ 

• Ill<; mtl' if mtl' .-r if 'II1to ~  ~ .. 

~ II ~~  'IlffliI<; 

~  ~  ~  ~ ~  

~~~~I~~ 

~~ II ~ ~~ 

qR ~  ~ I ~ 

~~~ ~~~  
~ ~~~ ~ 

ft "" ~ '!itt iIr Gf.r ~ t I qR ~ 
'II1to ~  ~  qR 'II1to cfto ~  if 
'Ij'( .rnt t I ~ 'Il'to ~  ~  \lIllfT 

m it ~ otwr if ~ {II'l't ~ 
if 'II1to ~  ~  'R<;tftr 0I1lif if 

~ I  ~ ~~ 
~~ ~ ~ I ~~ 

~~  ~ ~~~ 

~ II ~ ~I ~ 

~~ ~~~~  I 

W if ~ t f\:!1l ~ ~ t ~ 

~ II ~~ ~ ~ 

~~~~ ~~~ 

~ ~~~~~ 

""'" ~ .mt.mt ~ OR ~ tI: 
~ t I 

~~ I ~ 

m.m ~ it Ill<; ~ qt ilIFf fWj 
~ !l,.t" ~  1 ~ 
'IiiItt it ftAirfur 'lit -It Ill<; t!l,., ~ 
t'it ~ '1m: t !l,.t" qR m t Ii!<; 
~ I I I  ~  I ~ II  

~ ~ ~ ~~ ~ 



10 ~ 
~

~
~
~
~
~
~
~
~

~
I
~
~
I
~

~
~
~
~

~
~
~
I

~
~
 

[
~
~~ 

~
~

~
~
~

~
~
 

~
 

~
~ 

~
 

~
I

 

~ H ~ i: 
~ d h Ht 

~
 
~

 
~

 ~
 ~ !Z:<; 

~
 

~~ 
·i o
r' ~ 

~ ~ 
~

 
~
~

 _ i  _ ~
 

~~ ~ ~
~~~

 
~ If'i .. ~ 

!
U 

~
I

~ ~
 <If $ 

It 
0 

I
~~ 

Li i 1i<; i ..... -i -
~ t (Y .... ~ -i ..... io ri 

~ ~ ~ I. -
'i i i
t 

. I
I

~~
I
I~~

~
~
~

 
~ 

~
~~

~~
~

~
~~

~~~
 

~ 
~
~

~
~
~
~

~
~
~
 .... 

~
~

~~
I .. 

~~~
~ 

i : 
~
~
~
~
~
~
~
~
~
I
~
~

~
I
~
~
~

~
~
~
~

 
o 

~
~
 
I
~
~
~
~
~
 

~
~

~
~
~

~
 

~
~
~
~

~
~
~
~
~
~
 

~ 
~

~
I
~

I
~

~
~

~
~
~
~
 

~
~
~
~

I
 

i 
~
~
~
 

~
 
~

 
~
~

~
 

~
~
 

~
~

~
 

~
 

.. 
~

~
~

~
~
~
~
I
~
~
~

~
I

~
I

~
~
~
~
~

~
~
 

i 
~

~
~

~
~

~
~~I

~~
~

 
~ 

~
~
I
~

~
~
~

 
~
~
~

~
~
~

~
I

~
 

~
I
~
~

I
~
~
~

~
~
~

I
~

~
~

~
 

~ 
~
~

~
~
I
~

~
~
~
~
 

~
~

I
~
~

~
I

~
~
~

 
~
 



'!!77 Motion re: FEBRUARY 12, 1960 Report of PAil 

[ ~  

I~ ~  ~ I  ~ IfIq m 
q<;1i1i ~ I ~  

~ I ~  

'Ii1tt ~ <;t ~ ..rr ~ mn tf 

'" flr<;m: t ifu1Ii ~ !fIT ~ ~ iii 
~~ ~ II~ t fit<; ~ 

~~ I ~ ~~ 
I ~I ~ ~ 

~ ~ <mf ~ I If{ <;<;rlfAr .. 

~~  ~ if ~ 
I ~~  ~ 

~  iii ~ sr1iITiI' Ifjft ~ 
~~ ~ I I II  

~~ I ~~  

m vUiR if ~ ~ if ito  ito 
~  ito ~  ~ ~ ~ 

~~~  Il'I'",," ifiIlRoiI'6iliM 
~ ~ I I I II I ~~ 

~ m t. ~ l'I' it<; r.Ilf tUli ~ 
~ 'Pft" t f.Af ~ ~ ~ ~ iIF'" 
~~ I  ~ I II I  

~  ~ I ~ 

~ ~  ~~  I mll'll!-
~ 1Qqr fit<; ~ I ~ I I  

~ ~ nt if ~ \'Ttlfi >iITIl f.IAr 
~~ ~~ ~~ 

~  

~~~  

I ~~  I I ~  

~ ft:rIn <;mT t, ~ ~ 'I'Pr ~ 
""'RPl ~~  it<; ~ t ~ ..rr iI(l 
ft:rInlll'R'lT I ~~  

"11fT ill ~ <;t ~ mr fit<; l'I' if t 
"1ft m ..rr ft:rIn \iIl<IT t ~ Oft 'I'Pr 
~ I II I  ~ ~ ~ ~ 

~ ~ ~  I ~ 

~~ ~~  
~  I ~ ~~ 

lit ~ ""'" ~ ~ ~ ~ • 

, Comminion 

~~  ~ I II I  
cr¢ t I 
Sbrl BaJeDdra SIqb: Mr. Chalr-
man, it would be well to recall the 
di1l'erent conditions and the di1fenm·t 
background under which the F1nIt 
Pay Commission and the Second PQ" 
Commission came into being. During 
the course of the Second World War 
and for several years after that, the 
prominent issue was the rising price& 
and the First Pay Commission wu 
called upon to relate the income of 
the workers to the needs arising out 
of the rising prices. The First Com-
mission in spite of the limitations did 
well and it was the Government 
which repudiated certain of its basic 
recommendations and observations. It 
will go down in the history as a land-
mark in honest thinking. 

But 80 far as the Second Pay Com-
mission is conceJ'ned, it was set in an 
entirely di1ferent background. DuriD& 
th" course of the lut 10_12 years .... e 
have changed to a very appreciable 
degree our social outlook and the 
social policy which should govern the 
declslons regarding all matters. Whea 
the demand from the workers came 
for the constitution of the Second PQ" 
Conuniss1on it waa felt that the Second 
Pay Commission would take into ac-
count the changed conditions and 
orientate the salari.,. and emotumenu 
of dilferen t type. of workers to that 
end. 

Viewed from that angle the report 
of the Second Pay Commission and its 
recommendations are entirely disqu-
ieting and disconcerting. The Second 
Pay Commission, as many .speakers 
have pointed out very pertinently, ha. 
gone beyond its scope and terms of 
reference. It did not rise to the oc-
casion and meet the needs of the time 
but it had alllo the audacity to take 
away from the workers things which 
they had gained and enjoyed after 
centuries of hard struggle and sacrifice. 

One of my colleagues here, while 
inlUating the debate, raised a histori-
cal Issue concerning the personnel of 
thlA Pay Commilliion. He was very 
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right. Marx said a bundred yean Blo 
that a man could not be objeciive on 
economic issues<; be was conditioned 
by hia upbrin,in, and economic In-
terests. If it was valld durin, that 
time, this Marxian theory is atill more 
valid today. Iu the Firat Pay Com-
mission, the Government bad the arace 
to take into its personnel one of the 
representatives of the labour but in 
this Pay Commission the Government 
did ,lJot bave the honesty to include 
any of the labour representatives. 
The result is that the interest of the 
labour has been consistently denied. 
But, Sir, apart from that this Com-
mission has done a great mischief in 
tQ'ing to equate all types of workers 
into one bracket. Althougb the Cen-
tral Government happens to be the 
employer in respect of the Railways, 
Posts ""d Telegraphs and several 
others like that, one has to take into 
account the different natures of the 
industries in whlcb the workers are 
employed. For example, Sir, in rea-
pect of the Railways it is a commer-
cial enterprise and the salaries and 
emoluments given to the workers have 
to be related not only to the minimum 
that you can give to an employee of 
tbe Central Government but alao the 
eapaclty of the industry to earn. 

Sir, during the course of the enquiry 
the All India Railwaymen's Federa-
tion submitted a memorandum to the 
Commission in which it very emphati-
cally and supported by statistical data 
brought to the notice of the Pay 
Commission that the Railways today 
bas a capacity to reasonably auament 
its income to the tune of Rs. 186 
crares. The Commission was so 
wooden-beaded that it could not 10 
into the details of It and outright re-
jected all the reasonable demands that 
were put forward by the All Indts 
Railwaymen'. Federation. Sir, It 
would be in the f1tn_ of things to 
remember the observation of the 
Varadachariar Commllslon which It 
made as 8 matter of future course and 
direction that the' State should talre. 
It said: 

"State must now take steps for-
ward in the direction of ,1vID. 

etIect to livin, waae principle in 
~ I~  with it. employees<; and as 
a matter of social poliey. the 
loweat rate of remuneration should 
no<; be lower than a livin, waae 
&nd that the highest IBlary should 
also as a matter 'of lOCial polley 
be kept down as far aa possible, 
consistent with essential requu't!<; 
menta of recruitment and effi-
~ ~  

Tile motive of tho! ftroit Pay Com-
mission was to re-orientate the whole 
principle of wage policy and brine it 
up so as to relate it to the needs 01. 
the changing concept of social justice, 
but the second Pay Commission very 
cleyerly switched on to the last line 
where the ftrst Commission aays: 
"recruitment and efficiency". It wm 
~ good to remember, Sir, that thI8 
r·rinciple was enunciated by the Isling-
ton Commission which had no other 
IatInIt thaD the maintenance of the 
Britisb regime in India and all it. 
recommendations, in spite of loud pro.. 
fenions, were meant and designed 
from that anile. 

The second Pay Commission inter-
preted the observation of the Islln.-
ton Commission, which was somethlnll 
like a buried thing in the changed 
context of the country, In a very con-
servative and reactionary manner. I 
am sorry aU the more for the act of 
the Government because this Govem-
ment which times without number, In 
leason and out of leason, claims to 
design its whole polley and its objec_ 
tive for the creation of a socialist 
lociety, did not have the courage t. 
outright reject the recommendations 
of the Commission but it had the 
audacity to accept those recommenda-
tions of the Commission which in-
fringed on their tenns of reference. 

Sir, the Second Pay CommiBBion hal 
said that in a developing economy 
there is a need for marginal producti-
vity and, naturally, some IBVlnp have 
to be made for aucmentlng the tempo 
of economic development In the COIDI 
try. Nobody can deny that. 
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~ 11 bn. 

[Smu MULCHAND DUBIE i. the ChairJ 

I would like to ask in all humility, 
.... lhue be.!ll eV1lr1 " slnele case in 
the whole history of any country 
where any increase in the emolument. 
of workers has jeopardised the nation-
al economy? Sir, it would be ln the 
Illness of things to remember that 
when Roosevelt came into power the 
whole nation was sulfering from a 
severe crisis of slump. The conserva-
tive economist's approach was to cut 
down the wages, to close the factories 
and to do things of a similar nature, 
but Roosevelt behaved ln a di1ferent 
.... ay. He increased the wages, he em-
phasised fuller employment and the 
result was something which has gone 
down in history as a milestone. 

To my mind, Sir, it seems that th .. 
Government today live. in a pre-his-
toric age, the age of Marshall and 
Adam Smith. There is, as you know, 
the Labour Conference constituted by 
the Government, private employers 
and the representatives of the labour. 
Certain decisions are arrived there 
every year. It is hoped that the 
Labour Minister who presides over 
this Conference will take opportunity 
to implement those decisions. 

Mr. Chairman: The hon. Member 
should try to conclude now. 

Shrl Ra,jendra Slnrh: Sir, I should 
be given at least 20 minutes. 

Mr. Chairman: Only ten minutes lU'e 
given now. There is one more hnn 
Kember who wants to speak on this .. 

Shri Ra,jendra Singh: Some hllD. 
Kembers were given even 30 minutes. 
Why should there be this diSCrimina-
tion in my case. I know that this 
Government is basPd on discrlmlna-
tion, but at least in th Is House there 
should not be any diacrimination. 

All Boa. 111 __ : This is your first 
def, Sir. 

Mr. ChaIrmaD: Will the hon. Member 
kindly not attribute partiality or any-
thing of that sort to the Chair? 

8brl Rajendra Sin&'h: No, Sir. I am 
the one man who would like to uphold. 
the dignity of the Chair more than 
anybody else in this House. 

Mr. ChaIrmaD: By attributing ptU'-
tiallty you are certainly not adding to 
the dignity of the Chair or the dignity 
of the House. 

ShrI Bajeadra SlDrh: Sir, I have 
been telling that the Labour Minister 
presides over the Labour Conference. 
He happens to be a member of the 
Cabinet The decisions that are arriv-
ed at <;<;. that Conference have to be 
implemented by the Government. At 
the Fifth Labour Conference the polley 
for the basic minimum wage was deci-
ded. But it is a sad thing that the 
Commission as well as this Govern-
ment had shown an affront by deny-
ing their responsibilities arising out 
of these decisions. It is universally 
recognised that Dr. Aykroyd's theory 
i. the one, so far, that could be ac-
cepted by any Government for the 
purpose of providing their employees 
with adequate calories. The Commis-
sion rejected it outright without any 
reason or rhyme and it had also the 
audacity to say that since the people 
in Japan can live on lower values of 
calories, we Indians can also do 80. 
The people in Japan have the habit of 
consuming trog.. Would the Com-
mission have the same recommenda-
tion for the Indians? 

You know that in the railway, the 
casual labour is employed on a very 
large scale. By the persistent efforts 
of the All-India Ra!1waymen's Federa-
tion, the numbers of these casual 
labour people were very much reduced. 
But, due to the recommendation of 
the Pay Commission, what has already 
been done will be waterad down. It 
is presumed that the State· Govern-
ments would be fixing a mJnlmum 
wage, but it would be well to ~ 
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member that welders and fttters who 
happen to be skilled workers In the 
railway could not expect to have any 
improvement because many 01 the 
State Governments do not have any 
inclination-at least tbey have neit 
mown any .ueb inclination thus far--
to ftx a minimum wsae and do justice 
to them. 

I would like to show how at least 
in the railways the recommendations 
01 the Pay Commission have adversely 
a1lected the workers. It nul1iAes the 
l>olicy relating to avenues of promo-
tion evolved by the' Joint Advisory 
Committee, 1950, "New Deal, 1957", 
Justice Shankar Sa1'Bll's TrIbunal 
Award, 1958, Cla.s IV Staft Promotion 
Enquiry Committee, 1958, and lays 
down a principle inimical to the in-
tere .. t" of the rail"aymen. Secondly, 
the differentials have not been worked 
out on a scientiftc basis and taking 
into consideration the nature of duties, 
and responsibilities. Reduction in the 
minimum and maximum of scales of 
pay, introduction of low rates of an-
nual incremcnts and unwarranted im-
position of efflciency bar examinations 
even for the unskilled staff and at 
more than one stage for other. result 
in substantial reduction of emolu-
ments. Increase in the hours 01 em-
ployment and curtailment of leave 
and holiday. i. t'ontrary to the provl-
.ions of the Adjudicator'. Award and 
will result in loss to the tune 01 RI. 23 
('rorcs to the railwaymen alone Bnd to 
greater unemployment to others. 
There is curtailment in the pass and 
PTO facilities granted to the railwa),-
men since the very inception of the 
railways. There is curtailment in the 
medical beneftts available to the raIl-
'Waymen at present. There is an In-
crease in the house rent by the calcula-
tion of the rent on the basis of sb: 
per cent of the capital cost Instead of 
four per cent at present and adding 
to It the cost of alte. There Is reduc-
tion in the overtime allowance. 'ntere 
is an adverse recommendation on pro-
motion and character rolls, service 
conduct rules, di.ciplinary and othpr 
.epartmental rules including the pro-

Commission 

vision of rules 148 and 170 (p ..... I) 
of the Establishment Code, Vol. I. 
whereby a rallwayDlan can be remOYtlll 
from service without asaisning any 
reason, a provision which is unCOlll-
mon to other departments of the Ce-
tral Government. 'ntere ill a denial ril 
civil, political and trade union rfJhtl 
tD the railwaymen and rendering thea 
as second class citizens of the coun-
try. 

I have enmnenlted, of cOUrse not 
much in detail, the points that need 
"'Ollsideration. r haVe enumerated 
them at least in 8 brOad way, and 
the.p are the a.".,cts on which the 
t'.,lwlvmP.n who nllmber about \PI, 
IIJlrhs and who run the transport 
""rvirl' by rAil throu(!hout the lenl!1h 
8nd breadth of thl. country are 1I01fto( 
to l""r. 

Dr. Bam 8aldla&' 81111'b (SallJ'am): 
r.adellb. 

IIltri RajeJUlre SlJIlI'b: They wi:l 
J,P.V.. tl) Jlrovide for that. TherefDrP, 
j'l ",U humility, I would urge on ~ 

Ilovernment to l't'Vi.., ,ts mind, 10 
search its heart<; (int87TUption). I do 
not 1(oow whether thPy ~  their 
heart. 

811r1 8l'aj aaj 81J11'h: They have 1 •• 1 
no heart. How can they .enroh? 

'lJ1IrI NereyeBusln.tty M'eaDII: He i. 
.PQing a big ~  to .. the ftrst 
time! (lnt87TUption). 

'brt Rafendra tOiDlh: Well, Sir, 1 
'had been urging Dn the Government 
Ht least to associate the All-India 
Railwaymen's FederatiOn while ~ 

in( the rules and ~  the 
recommendations which are accept-
~  to the federation, and to appoint 
'mmediltely II permanent wage board 
10r \he r3!1waym"n con.illting of 
representatives of the Railway Mini.-
~  and the All-India Rlilwaymen'. 
1I'ederatlon with a neulral chairman to 
1mrmine the ~ .. le:. C'r pay and 



Motion re: RepoTt of fEBRUARY 12, 1980 Resolution re: CompulBOTIi 
PA'II CommUaicm .IIi1itAt'I/ tnzlnlng in 

. J:dUCAtUmal lnatitutions 

[Sbri Rajendra SlnPl 
. tII!rVice conditions for the railwaymen 
'''OJIIIIlI!ll8urato with the risk, responll-
':>Ility and hazards connected with the 
duties of rallwaymen which are pecu-
'liar to the railway service and 
1UlCODUDon to other Government 
oervices. With these words, I would 
again counsel the Government ..... . 

~  atW .... .nft ~  

, i. wfIInw.,,): "fir<;ruT1II'I't, 

~~~I 

Rbri RlQudra S ..... h: One issue 
which has been raised by the hon. 
"embers is that since the State Gov-
'!1"Dmcllts are not going to relate the 
,.larIes and the emoluments of their 
employees to the salaries and emolu-
ments of the Central Government 
employees, it is not in the interests of 
the £c')nomy of the country to allow 
the Central Government employees to 
get what others would not get Itnd 
make them a privileged class. U  [ 
~  vigilt, the hon. Minister 
who is sitting here, while inaugurat-
ing a conference of some departmental 
"nlon Clf the employees, rebuked the 
Cl'!Dtral Government employees that 
they should not insist on getting a 
betLer treatment, a privileged treat-
ment, :from the Government since the 
peasantry of this country, the common 
people of the country, are not having 
aU that they want and for yearl 
tocather they woUld not have them. 
Therefore, he went on to say that they 
must keep out from demanding such 
things from the Government. I agree 
that the economy of the country is 
not such as can permit UI to indulge 
In luzuriel. But if it is applicable to 
the under-dogl, in the worcls of my 
hon. friend the professor over there, 
thOSe who are the top-d,,1Il' should 
a 110 h<> prepared to make similar 
sacrifices in the name of the country 
and in the nam" of social j'Htiee. It 
is equally justifiable to demand from 
them that they should mak" surt-
sacrl1lce. ~  

1Ir. ChalrmaD: It i. 2.30 noW' . 

14.11 hn. 

COMMITl'EE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS 

FIrrY-1'D'TJl RRoIrr 

Shri ladhav (Malegaon): I beg to 
~  

. "That this House agrees with 
the Fifty-fifth Report of the Com-
mittee on Private Membert!' BUla 
and Re!olutlons presented to the 
House ot' the 10th February, 1980." 

Shri Bni RIQ Slqh (Firozabad), 
have tabled the following amead-

mer ... t. 

"Subje"t to the condition that 
t.he tim" allotted tor the discus-
sion of the resolution relarding 
quitting the Commonwealth "". 
increased by one hour ," 

Shri D. C. Sharma CGurdaspur): 
second that amendment. 

Mr. Chalrman: I believe that .crant-
!I'll one nou,· more is in the discretion 
of the Chairman who may be ther. 
at that time. So. I think this may 
be held o" .. r t.ill that tim ... 

Shri Bra.! Raj Smith: All ril/ht. Sir. 

Mr. Chalnaaa: The auestion is: 

"That ·this HoUSe agrees witb 
the Fifty-fttth Report ot the COM-
mittep on Private MembnTS' Bills 
and Resolutions presented to the 
House on thl! lOth Februa..,.. 
1180," 

The motion 10118 adopted. 

14..3% hrs. 

RESOLUTION RE: COMPULSORY 
MILITARY TRAINING IN F:OU-
CATJONAL INSTITlITIONS-
contd. 

Mr. Chairman: Th .. House will now-
resume further discussion of the 
followin, Resolution moved by Shri 




